336 Matter raised [RATYA SABHA] with permission

MOTION FOR ELECTION OF THE INDIAN INSTITUTE OF SCIENCE
EDUCATION AND RESEARCH (IISERS) COUNCIL

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M. M.
PALLAM RAIJU): Sir, I move the following Motion:—

"That in pursuance of clause () of sub-section (2) of Section 30A of the
National Institutes of Technology (Amendment) Act, 2012 (No. 28 of 2012),
read with sub-section (1) of Section 31 of the National Institutes of
Technology Act, 2007, this House do proceed to elect, in such manner as the
Chairman may direct, one Member from amongst the Members of the House

to be a member of the Indian Institutes of Science Education and Research
(IISERs) Council."

The question was put and the motion was adopfted.

MATTER RAISED WITH PERMISSION

Demand for severe punishment against perpetrators of gangrape of a
para-medical student in New Delhi on 16th December, 2012

MR. DEPUTY CHAIRMAN: Hon. Members, a very important and serious
matter which has upset and distressed all of us is going to be raised now. The
matter being so serious, we are allowing all the hon. Members who have given
their names. Firstly, 1 would invite those who have given notice. Then, I would

call others too. Smt. Maya Singh.
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